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‘None present., Ue have perused the records,

‘The relief that is ‘claimed in the
. appllcatlon is for a leQCtan to the
. rgsponﬁento 1 and 2 to consider her )
appointment as regular Telephone Dpe;atOr'
T WeBefe 204241984 and to guash the arder
‘dated 24 561986 erOV1ng the name of the

appllcant from the select llst.

Ex-facie the application is barred
by limitation as ;the cause.of action has
arisen from 24,6,1986, It is stated in
the application that the applicant had
filed a petition for review of the order
and ‘since thers uwas no response, another
represenu%tlon was made on 9.8.1986,
folloued/yet another on 2.11.1988 when
she was informed that the representatlon
was considered and has not been accorded to.
It is significant that the applicant has
'not chosen to approach th: Tribunal even
‘within an year of the aforesaid communica=

tion ta her.

The averment ‘in the application
that since a legal notice has been issued
.to the Béné:al Manager on-11¢9.,19689, the
périod of limitation has to be computed

* from the date of receipt of reply to the
said notice cannot be accepted.'_The »
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